
 ”  Matter

 योजना  नहीं  बनाती,  तब  तक  यह  विभा-

 टीका  धौर  भ्रमित  भीषण  होती  जाएगी  कौर

 भारत  कौ  प्रतिष्ठा  कम  होती  जाएगी  |

 सरकार  का  यह  दत्त  व्य  है  कि  वह  समाज

 के  इस  वर्ग  को,  जोकि  भिक्षावृत्ति में  लगे  हैं
 तथा  पशुवत  जीवन  व्यतीत  कर  रहे  हैं  कौर

 झा धिक,  सामाजिक  तथा  शैक्षिक  दुष्टि से

 पिछड़े  हुए  हैं,  सम्माननीय  जीवन  व्यतीत

 करने  में  सहायता  प्रदान  करने  में  तथा

 array  पीढ़ियों  को  इस  विभीषिका  से

 बचाने  के  लिए  उपाय  करे  और  इस  संबंघ

 में  कानून  मी  बनाए  ।

 MR.  DEPUTY  SPEAKER  :  Hon.
 Members,  we  go  to  the  next  item,  Items
 11  8  12.  The  time  alloted  is  two  hrs.
 We  have  already  spent  more  than
 one  and  a  half  hours.  Jhere  are
 about  two  or  three  speakers,  two
 from  the  opposition  and  one  from  the
 ruling  party.  ।  would  request  each
 Hon.  Member  not  take  more  than
 three  to  four  minutes.  We  have  got
 to  complete  the  Bill  by  3-30.  Now,
 ।  call  Shrimati  Pramila  Dandavate.

 SHRI  RAMAVATAR  SHASTRI
 (Patna)  :  This  is  second  reading.

 MR.  DEPUTY  SPEAKER:  I
 know  you  will  all  co-operate.  |  know.
 Mr.  Ramavatar  Shastri  15  my  friend,
 always.

 CINE-WORKERS  WELFARE
 CESS  BILL

 AND

 CINE-WORKERS  WELFARE
 FUND  BILL  (Contd.)

 श्रीमती  प्रमिला  दण्डवत  (बम्बई  उत्तर

 wer):  उपाध्यक्ष  महोदय,  मैं  वसंत  साठे

 जी  को  धन्यवाद  देना  चाहती  हूं  ।  रोज-रोज

 हमारी  कौर  सें  आलोचना  सुनते  हैं,  हमें
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 करनी  पड़ती  है--दराज  ननहोंने  धन्यवाद  देने
 का  मौका  दिया है।  सौ  फीसदी  धन्यवाद

 तो  नहीं  दूंगी,  लेकिन  फिर  भी  यह  जो

 प्रयास है,  इसके  लिए वे  धन्यवाद  के  पात्र

 हैं  ।

 उपाध्यक्ष  महोदय,  हमारे  देश  में  एक

 करोड़,  25  लाख  लोग  रोजाना  पिक्चर

 देखते हैं  ।  इतना  प्रभावशाली  माध्यम है  ।
 झगर  सरकार  चाहती  तो  इसके  ज़रिए  समाज

 में  पूरा  परिवर्तन  कर  सकती थी  ।

 जिस  दिशा  में  हम  जाना  चाहते  हैं,  एक

 नया  समाज  बनाना  चाहते  हैं,  शोषण  विहीन
 समाज  बनाना  चाहते  हैं  और  उसके  प्रारूप
 लोक  धारणा,  मानसिक  धारणा  बनाना

 चाहते हैं  तो  उसके  लिऐ  फिल्में  सर्वोत्तम

 माध्यम  सिद्ध  हो  सकती  हैं  ।  कोई  और

 इतना  श्रमिक  प्रभावशाली  माध्यम  इसके

 लिए  sical  नहीं  मिल  सकता है  सिवाय

 फिल्मों के  ।  नेशनल  इंटीग्रंदान  लाने  में  भी
 फिल्में  बहुत  ज्यादा  उपयोगी  सिद्ध  हो

 सकती  हैं  ।  हम  देखते  हैं  कि  दक्षिण  के  लोगों

 में  जहां  हिन्दी  का  विरोध  हुआ  करता  था

 वहां  पर  श्राज  हिन्दी  पिक्चर  बहुत  पापुलर

 हो  रही  हैं।  हिन्दी  पिक्चर्स  की  कापियां भी

 वहां  बनने  लगी  हैं  ।  इसका  साफ  मतलब  है
 कि  फ़िल्में  वीहिकल  फार  नेपाल  इंटीग्रेशन

 भी  हो  सकती  हैं  ।  इस  माध्यम  के  बारे में

 इतने  सालों  के  बाद  जो  श्राप  सोचने का

 काम कर  रहे  हैं  यह  अच्छा  काम  है
 भोर

 इसके  लिए  श्राप  बधाई  के  पात्र  है ं।

 हमारे देश  में  सुन्दर-  सुन्दर  पिक्चरें भी

 बनती हैं  मरोर  गन्दी  भी  बनती  हैं  ।  कहां

 जाता  है  कि  समाज  में  जो  क्राइम बढ़  रहे  हैं

 उसके  लिए  भी  फिल्म  इन्डस्ट्री  बहुत  हद  तक
 जिम्मेदार  है  ।  ऐसा  सोशल  धीरज  का

 विचार है  पीर  दूसरे  लोगों का  भी  विचार



 33  C.W.W.  Cess  Bill  &

 [श्रीमती  प्रगति।  दण्डवत ]

 है।  साथ  ही  इस  क्षेत्र  में  एक् सप्लाय टेशन

 भी  बहुत  भारी  होता है  ।  कोई-कोई  तो  ऐसे

 भ्राटिस्ट हैं  जो  32-32  लाख  रुपया  एक

 पिक्चर  का  लेते  हैं।  फिल्म  इण्डस्ट्री  में  मेरी

 भी  दिलचस्पी है।  मैं  फिल्में  देखती  हूँ,  मेगजीन

 पढ़ती हूं  ।  मैंने  पढ़ा है
 कि  32-32  लाख

 रुपया एक  एक  श्राटिस्ट  एक  एक  पिक्चर

 का  लेता है  ।  दो  तीन  या  छः  सात  लाख

 लेना  तो  मामूली  बात  हैं  ।  एक.  वक्त  ऐसा

 भी  श्री  जाता  है  जब  उनके  पास  कुछ  नहीं

 रहता  ।  जो  श्राटिस्ट  व्यवहारिक  रूप  से

 जिन्दगी  नहीं  बिताते  ऐसा  at  देखने  में  प्राया

 है  कि  ot  चल  कर  वे  पापर  बन  जाते  है
 ॥

 लेकिन  ain  फिल्म  इण्डस्ट्री  में  वहुत

 होशियार  लोग  भी  बन  गए  हैं
 ।  उन्होंने

 इनवेस्टमेंट  पैसे  का  करना  शुरू  कर  दिया

 हैं।  उन्होंने  इण्डस्ट्री,  कारखाने  आदि  भी

 चलाने  शुरू  कर  दिए  हैं।  इटली  आदि  में

 उन्होंने  अपने  होटल  भी  खोल  रखे  हैं  ।

 राज  उनकी  Baa  इतनी  खराब  नहीं  है  ।

 अगर  किसी  की  हालत  फिल्म  इन्डस्ट्री  में

 खराब  है  तो  वह  टँंक्नीशियंज़  की  है,

 एक्स्ट्रा  की  है  ।  उनके  बारे  में  मंत्री  महोदय

 को  सोचना  चाहिये  ।

 मंत्री  महोदय  ने  एक  पिक्चर  पर  एक

 प्रोडयूसर  से  एक  हजार  रुपया  लेने  की  बात

 कही  है  ।  मैं  समिति हूं  कि  यह  बहुत कम

 है  |  एंटरटेनमेंट  टैक्स  न  लगता  हो  तो  यह  भी

 न  लेने की  शायद  बात  उन्होंने  कही है  ।  मैं

 नहीं  समिति हूं  कि  इस  तरह  के  कंसेंशन

 देने  की  कोई  जरूरत  है।  सर्टिफिकेट  देते

 समय  एक  हजार  फी  लेने  की  व्यवस्था  की

 गई  है  ।  इससे  इनमें  काम  करने  वालों  को

 जरूरत  पड़ने  पर  राहत  पहुँचाई  जाएगी  ।  जो

 लोग  इतना  ज्यादा  प  सा  कमाते  हैं  उनके  भविष्य

 के  बारे  में  हमें  कुछ  निराले करना  चाहिये  ।
 qa  at  लगता  है  Our  Minister  should
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 come  forward  witha  Bill  for  insu-

 rance  for  the  artists.  जब  वे  इतना  पैसा

 कमाते हैं  तो  उसमें से  कुछ  हिस्सा  इन्शोरेंस
 के  लिए  भी  उनसे  लिया  जाना  चाहिये  ताकि

 जब  उनके  पास  कोई  काम  न  हो  तो  उस  पसे

 से  उनके  बैलफेयर  की  व्यवस्था  की  जा  सके  ।

 मैं  यह  भी  सकती  हूं  कि  जो  बड़े-बड़े

 श्रार्िस्ट  हैं  उनसे  भी  श्रलग  से  पैसा  लिया

 जाना  चाहिये  ।  नो  बड़  ऐश  कौर  श्रीराम  में

 रहते  हैं,  चमक  दमक  के  साथ  रहते  हैं  उनको

 aga  ही  क्षेत्र  में  रहने  और  काम  करने  वाले

 करीब  श्राटिस्टों  के  वास्ते  कुछ  न  कुछ  करना

 चाहिये,  जिनको  कोई  तनख्वाह  नहीं  मिलती

 है  उनके  लिए  कुछ  करना  चाहिये  ।  यह

 उनका  कत्तंब्य  भी  है  ।  काला  या  सफेद  जों

 भी  घन  उनको  सिलता है  उसमें  से  एक  परसेंट

 उन  से  सरकार  को  लेना  चाहिये  ।

 Film  industry  is  a  den  of  sexual
 exploitation.

 एक्सट्रा  और  एक्ट्रेंसिस  के  बारे  में  हम

 तरह-तरह  की  कहानिया  सुनते  हैं,  पढ़ते  हैं  ।

 इनको  पढ़  सुन  कर  हमें  दुख  होता  है  ।  इनका
 जो.  एक्सप्लायटेडान  होता  है  इसको  रोका

 जाना  चाहिये  ।

 MR.  DEPUTY-SPEAKER  :  The
 film  itself  is  black  and  white  !

 श्रीमती  प्रमिला  दंडवते  :  हमें  पता  नहीं

 है,  जो  हम  पढ़त ेहैं  वह  बता  रहे  हैं  ।  उनके

 लिए  भी  कुछ  करना  चाहिये  ।  जो  वैलफेयर

 मेयर  श्राप  ले  रहे  हैं  उसमें  इस  एक् सप्लाय-

 टेशन  को  रोकने  की  भी  अपको  कोशिश

 करनी  चाहिये  ।  एक्सट्रा  की  हालत  आज

 बहुत  खराब  है  ।  जगह-जगह  पर  स्टूडियोज
 के  बाहर  महिलाएं  बैठी  रहती  हैं  खुशामद
 करती  रहती  हैं  पौर  कुछ  भी  करने  के  लिए
 वे  मजबुर  होती  हैं  ।  उनके  एक् सप्लाय टेशन



 341.0  C.W.W.  Cess  Bill
 &  BHADRA 12,

 1903  (SAKA)  C.W.W  Fund  Bill  342.0

 को  खत्म  करने  के  लिए  वैलफेयर  मैयर्ज

 जो  है  उनमें  इसको  भी  स्थान  मिलना

 चाहिये  ।

 श्राप  कहते  हैं  कि  साढ़े  सात  लाख  एकत्र

 होगा  ।  यह  बहुत  कम  है  ।  जिनके  लिए  श्राप

 इस  पसे  को  खर्च  करने  वाले  हैं  उनके  लिए

 इससे कुछ  नहीं  होगा  ।  कैसे  श्राप  इसको

 खर्च  करने  वाले  हैं  इसके  वारे  में  भी  झ्रापने

 कुछ  नहीं  कहा  है।  आपने  यही  कहा  है

 Only  the  advisory  committee  will

 perhaps  decide.  घर  देंगे,  तनख्वाह  देंगे,

 कैसे  श्राप  खर्च  करेंगे  श्रापने  कुछ  नहीं  बताया

 है  ।  हमारी  फिल्म  इन्डस्ट्री  का  दुनिया में
 राज  भी  दूसरा  नम्बर है  ।  MITT  देखना

 चाहिये कि  इस  पैसे को  कसे  दुगुना  और

 तिगुना  किया  जा  सकता  है  जैसे  मैंने

 सुभाव  रखे  हैं  वेसे  श्राप  करें  तो  आपको

 बहुत  ज्यादा  पैसा  मिल  सकता  है।  मेरा

 कहना  है  कि  Film  industry  should  be
 treated  at  par  with  other  industries.
 It  is  one  of  the  biggest  industries  and

 the  biggest  source  of  exploitation  in

 our  country.  qq  यह  हमें  करना  है  तो

 मेरी  प्रार्थना  है  कि  जितने  लोग  उसमें  काम

 करते  हैं  उनका  रजिस्टर  होना  चाहिये,

 कितना  उनको  पैसा  दिया.  जाता  है  उसका

 रजिस्टर  होना  चाहिये  ।  ऐसा  अगर  करेंगे

 तो  जो  उनकी  बाकी  सुविधाये ंहैं  वह  हम

 इण्डस्ट्रियल  डिस्पयूट  ऐक्ट  कौर  लेबर

 ऐक्ट  के  इन्दर  देने  की  को  दिदा  कर  सकते

 हैं  ।  माननीय  साठे  जी  एक  जमाने  में  ट्रेंड

 यूनियन  लीडर  थे  इसलिये  वर्करंस  के  लिये

 खास  कर  जिनको  कम  पैसा  मिलता  है  उनके

 प्रति  उन्हें  हमदर्दी  होना  स्वाभाविक है  ।
 आपने  जो  बिल  रखा  है  वह  पहला  कदम  है,

 लेकिन  भ्र धुरा  है  उसको  पूरा  करने  के  लिये

 कगप्रीहेंतिव  कानून  बनाने  की  जरूरत  है  ।

 ga  care  कि  फिल्म  इन्डस्ट्री  के  लोग

 बहुत  प्रदर  डाल  रहे  हैं  यह  कह  कर  हमारी
 इन्डस्ट्री  मर  जायगी  ।  लेकिन  उससे  ज्यादा
 प्रशर  इस  देश  के  गरीब  लोग  श्राप  पर
 डालेंगे  कि  इस  इन्डस्ट्री  को  एक  इन्डस्ट्री
 बना  दीजिये

 ताकि  वहां  काम  करने  वाले
 लोगों  को  सुरक्षा  मिल  सके  ।  आपने  जो
 सोशल  वेलफेयर  फण्ड  बनाया  है  यह  अच्छा
 है,  लेकिन  इसकी  रकम  की  बढ़ाना  चाहिये  1
 कौर  इत  भ्र धू रे  कानून  को  पुरा  कानून
 बनाने  का  आप  प्रयास  करें,  यही  मेरा

 निवेदन है  ।

 आचार्य  भगवान  देव  (  अजमेर  )  :
 उपाध्यक्ष  जी,  हमारे  सुयोग्य  सुचना  मन्त्री
 जी  ने  जो  सिनेमा  कर्मकार  कल्यार  उपकर
 विधेयक  पेश  किया  है  उसका  मैं  हृदय  से
 समर्थन  करता  हें  ।  विरोधी  पार्टी  के  एक
 सज्जन  ने  शुरूवात  करते  हुए  एक  बात  कही
 कि  यह  विधेयक  मजदूर  विरोधी  है  और

 दूसरी  बात  की  कि  राज्य  के  अधिकारियों

 के  विरुद्ध  है।  मुझे  लगता  है  कि उस  व्यक्ति
 को  चमन  में  हरियाली  होते  हए  भी  नजर

 नहीं  कराती  ।  तो  देखने  वाले  का  दोष  है,
 दोष  चमन  वा  नही ंहै  ।  कल्याण  की  योजना
 से  बनाया  गया  यह  विधेयक  है  ।  यह  हक-
 कत  है  कि  इस  सिनेमा  क्षेत्र  के  इन्दर  बड़े-

 बड़े  कलाकार  अपने  युग  में  कई  ऐसे  देखे  जो
 उच्च  स्थान  पर  थे,  परन्तु  बढ़ापा  आते  ही
 उनकी  बड़ी  दयनीय  रीति  रही  ।  डागा
 जी  ने  कल  एक  बात  कही  कि  फिल्म  कला-
 कार  कौर  राजनीतिक  नेता  जितने  बूढ़े
 होते  हैं,  उन्होंने  रंगा  जी  का  नाम  लिया,

 उन  पर  रौनक  जाती है।  पर  भागा जी  ने
 सेन्ट्रल  हाल  में  नहीं  देखा  कि  जो  मेम्बर

 नहीं  रहे  या  मन्त्री  नहीं  रहे  उनके  चहरों  की
 कया  हालत  है  ।  वहां  जो  कलाकार  हैं  उनके

 चेहरे  उन्होंने  नहीं  देख  ।  यह  हकीकत  है  कि

 उनकी  स्थिति  बहुत  दयनीय  है  ।  stadt
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 [भाइयों भगवान  देव  (अजमेर)  |
 दंडवते ने  एक  बात  कहीं  कि  शभ्राजकल के

 कलाकारों ने  भ्रपने  पैसे  का  बरच्छा  इनवेस्ट-

 मेंट  कर  रखा  है  ।  पर  उन्हें  मालूम  होना

 चाहिए कि  इस  बिल  का  सम्बन्ध  बड़े-बड़े

 लोगों  से  नहीं  है,  बल्कि  जो  गरीब हैं  और

 जिनकी  स्थिति  दयनीय है  या  हो  गई  है

 उनके  लिए  यह  बिल  है।  यह  हकीकत  है

 कि  यदि  सिनेमा  उद्योग  को  एक  उद्योग

 घोषित  किया  जाता  कौर  उनकी  सुविधायें

 मिल  जातीं  तो  यह  बिल  लाने  की  जरूरत

 नहीं  पड़ती  ।  यह  लाया  ही  इसी  लिए  गया  है

 कि  उद्योग  कभी  तक  घोषित  नहीं  हुमरा  है

 कौर  कई  कलाकार ऐसी  गरीब  हालत में  हैं

 कि  वह  खाने  के  लिए  मोहताज  हैं,  बच्चों

 को  पढ़ाने  की  बात  तो  दूर  रही  ।  हमें  प्रा दया

 है  कि  जो  कलाकार रहे  हैं  मन्त्री  जी  उनका

 भरवश्य  कल्याण  करेंगे  ।

 कई  शंकायें  खड़ी  की  गई  कौन-सी  कमेटी

 होगी,  कैसी  कमेटी  होगी,  उसके  झाफिस  पर

 इतना  खर्चं  होगा  ।  हमेशा  कोई  मी  कार्य

 qe  fear  जाता  है  तो.  उसकी  रूप-रेखा

 तैयार  होती  है  ।  उपाध्यक्ष  जी,  सिनेमा  क्षेत्र

 के  ध्रन्दर  कुछ  मित्र  लोग  हैं  जिनको  मैं
 जानता  हूं,  अनेक  लोग  जो  जोवन  के  उतार

 कौर  चढ़ाव  से  गुजरे हुए  हैं  ।  ऐसे  बहुत से  बड़े

 कलाकार हैं.  फिल्म  इन्डस्ट्री  में  ।  स्वर्गीय

 नरगिस  दत्त  के  बारे  में  भी  श्राप  जानते

 होंगे  उन्होंने  भी  एक  संगठन  खड़ा  किया

 कल्याण  की  दृष्टि  से,  अशोक  कुमार  भी

 भपनी  तरफ  से  मदद  करने  के  कुछ  प्रयास

 करते  हैं,  राजकपूर  कौर  प्यारा  मी  करते  हैं  ।

 जो  पुराने  व्यक्ति  हैं,  जिन्होंने  जौवन  में  उतार-

 चढ़ाव  देखें  हैं,  वे  अपनी  सा मध्य  के  ध्रुमिर

 प्रयास करते  हैं  लेकिन  सामूहिक रूप  से  कोई

 प्रयास नद्दी  किया  गया  ।  यह  प्रयास  हमारे
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 माननीय  मंत्री  महोदय  ने  किया  है,  जो  कि

 बहुत  सुन्दर  है  ।

 परम  आदरणीय  श्री  कमलापति  जी  कह

 रहे  थे,  जिस  दिन  शुरुआत  हुई,  कि  न  सिर्फ

 फिल्म
 क्षेत्र  में  काम  करने  वालों

 के
 बारे  में

 सोचें,  जैसे  रंगा  जी  ने  भी  कहा  कि  ग्रा मीरा

 क्षेत्रों  में  जो  नाटक  दिखाते  हैं,  या  रास  लीला,

 कृष्ण  लीला  या  रामलीला  करने  वाले  जो

 कलाकार हैं  उनके  बारे  में  भी  ध्यान  रखें  ।

 परन्तु  उसका  इस  विधेयक  से  कोई  सम्बन्ध

 नहीं  है  ।  उसके  बारे  में  भी  मगर  मंत्री  जी

 कोई  योजना  बनायें  तो  बहुत  शभ्रच्छा  है  ।

 एक  बात  मैं  ओर  कहना  चाहता  हूं  कि

 कुछ  ऐसे  व्यक्ति  भी  हैं  जो  शभ्रापके  आकाश-

 वारी  के  केन्द्रों  में  पाकर  भ्र पनी  जवानी  के

 टाइम  में  बहुत  सुन्दर-सुन्दर  गीत  गुनगुनाकर
 जनता  का  जन-मनोरंजन  करते  रहे  हैं  ।

 बंसी-वादक  भी  रहे  हैं  जो  भ्र पनी  जवानी  में

 बहुत  सुन्दर  बंसी  बजाते  थे  लेकिन  बुढ़ापा
 खाने  पर  उन  लोगों  को  कान-बीड़ी  बेचते  हुए
 देखा  गया  है  |  ऐसे  बहुत  से  कलाकार  हैं
 जिनका  आपके  आकाशवाणी  से  सम्बन्ध  रद्दा

 है,  जिस  विभाग  के  श्राप  मंत्री  हैं,  मेरा

 निवेदन  है  कि  उनके  बारे  में  भी  श्राप  विचार

 कीजिये  ।  उनकी  बड़ी  दयनीय  स्थिति  बन

 चुकी  है,  श्राप  देखें  कि  वे  कौन-कौन  हैं,
 उनके  बारे  में  भी  योजना  बनाइये  ।  ऐसे  बहुत
 कम  केसेज  मिलेंगे  जो  कि  अब  भी  जीवित

 हैं  जिन्होंने  अपने  टाइम  में  बहुत  सुन्दर  गाया

 है  अच्छे  संगीत  पेदा  किये हैं  कौर  मनोरंजन

 पेश  किया  है  |  परन्तु  उनका  बुढ़ापा  भाते  ही
 न  उनके  स्वर  में  ताकत  रही  ANT  न  शरीर  में

 दम  रहा,  वह  न  नाटक  पेश  कर  सकते हैं  न

 सुन्दर  गा  सकते  हैं।  उनकी  स्थिति  बड़ी
 दयनीय  है  ।  उनका  भी  सम्मान  किया.  जाना

 चाहिये  ।  उनकी  कठिनाइयों  को  भी  दूर
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 करने  की  आवश्यकता है  ।  न  सिफ॑  कलाकार

 की  तरफ  ध्यान देने  की  जरूरत  है  बल्कि

 कलाकार  के  परिवार  धौर  उनके  बच्चों  की

 तरफ भी  ध्यान  देने  की  जरूरत  हैं  ।  मंत्री जी
 जो  विधेयक ला  रहे  हैं,  उसमें  जो  कल्याण की
 योजना  बना  रहे  हैं  उसमें  उनके  बच्चों  को

 सुविधा  देने  के  प्रयास  हो  सकें  तो  अच्छा  है  ।

 फिल्म  लाइन  के  लोगों  के  लिये  जो  शाप

 कमेटी  बना  रहे  हैं  उसमें  जो  व्यक्ति  लिये  गये

 हैं  वह  स्वागत  योग्य हैं  ।  उसमें  सरकार  के  भी

 सुयोग्य  व्यक्ति  हैं  ।  डागा  जी  ने  तो  मंत्री जी
 को  सर्टिफिकेट  दे  दिया  कि  फिल्म  लाइन  की

 पत्रिका  का  उन्हें  अच्छा  ज्ञान  है  मुझे  विश्वास

 है  कि  उनके  हारा  किये  गये  प्रयासों  से  किसी

 प्रकार  की  कोई  कमी  नहीं  रहेगी  ।

 मैं  प्राधा  करता  हूं  कि  जो  कलाकार  रह

 चुके  हैं,  उनके  लिये,  उनके  परिवारों  के  लिये

 और  बच्चों  के  लिये  मंत्री  महोदय  पूरा  ध्यान

 रखेंगे  लेकिन  उसके.  साथ-साथ  रेडियों

 स्टेशनों  के  साथ  जिन  कलाकारों  का  सम्बन्ध

 रहा  है  जिन्होंने  वहां  भ्र पना  जीवन  लगा

 दिया  है  उनके  सम्बन्ध  में  भी  कोई  ठोस

 योजना  रखेंगे  ।

 इन  शब्दों  के  साथ  मैं  हृदय  से  इस  विधेयक

 का  स्वागत  करता  हूं  ।  यह  बहुत  ही  सुन्दर  भोर

 mat  श्राप  में  पुर्णा  विधेयक  है।  श्रमी  तक

 इस  उद्योग  को  औद्योगिक  क्षेत्र  घोषित  नहीं

 किया  है  किन्तु  यह  अच्छा  प्रयास  है।

 रासलीला,  रामलीला करने  वालों  के  बारे  में

 भी  कोई  प्रयास  हो  नोर  इस  कमेटी  को  इस

 तरह  से  रादेश दे  सकें  जिससे  कलाकारों का

 सम्मान हो  तो  बड़ा  अच्छा है।  इस  तरह

 की  आशा मैं  मंत्री  जी  से  रखता हूं  कौर  इस

 बीटेक  का  समर्थन  करता  हूं  ।

 SHRI  K.  A.  RAJAN  (Trichur) :
 Mr.  Deputy-Speaker,  there  are  two
 Bills  before  us  to  consider,  namely,
 the  Cine-workers  Welfare  Cess  Bill
 and  the  Cine-workers  Welfare  Fund
 Bill.  This  isa  good  measure.  For
 the  first  time,  the  film  artistes  who
 are  indigent  circumstances  have  been
 given  some  protection,  even  though
 it  has  got  its  awn  limitation.  But  I
 would  like  to  emphasise  one  point
 on  the  overall  performance  of  the
 industry  as  well  as  on  the  functioning
 of  a  large  number  of  workers
 attached  to  the  established  studios
 and  other  sectors  of  industry.  They
 are  really  having  no  protection  under
 any  statute.  I  take  this  opportunity
 to  impress  upon  the  Minister  that  in
 this  particular  case,  the  film  industry
 Should  be  declared  as  an  industry
 for  all  purposes  so  that  the  workers
 may  have  all  protections  under  the
 existing  legislations.

 Let  me  come  to  the  relevant  clause
 3  of  the  Cess  Bill  on  which  I  have
 got  strong  objection  regarding  the
 excise  duty,  i.e.  Rs.  1000/-  imposed
 on  feature  films.  All  feature  films
 are  not  made  with  same  investments.
 There  are  feature  films  made  with
 Rs.  10  crores,  there  are  feature  films
 made  with  a  few  lakhs  of  rupees  and
 there  are  feature  films  made  with
 lesser  amounts.  But  you  have  fixed.
 Rs.  1000/-  for  each  feature  film.
 That  would  not  be  sufficient  to  meet
 the  welfare  measures  in  the  country.
 There  should  be  some  linkage  of  the
 actual  production  with  investment  in
 this  particular  field.  That  is  my  sub-
 mission.  According  to  your  estimate,
 you  intend  to  collect  Rs.  7.5  lakhs.
 I  do  not  Know  whether  it  will  be
 sufficient  for  1.5  lakh  workers  who
 arein  a  Very  bad  situation  and  who
 have  no  protection.  So,  that  should
 be  linked  with  the  actual  investment
 in  each  film.

 I  am  also  surprised  to  find  clause
 6.  You  are  giving  exemptions  for
 certain  films.  ।  have  never  seen
 such  exemptions.  You  take  any  Bill
 regarding  bidi  or  cigarette  or  any
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 other  Bill.  There  is  no  such  exemp-
 tion  for  the  sake  of  welfare  measures.
 Why  should  clause  6  be  inserted  here
 for  giving  exemption  to  certain
 films?  That  is  my  second  objection
 regarding  this  Bill.

 Coming  to  the  other  points,
 one  is  that  it  should  not  be  put  into
 the  Consolidated  Fund  because  it  is
 not  going  to  benefit  the  workers.
 You  should  have  a  separate  amount
 to  be  pooled  together  and  put  it  in
 a  separate  account.  Then  only  it
 will  have  sufficient  impact  of  the
 welfarc  of  workers.

 1  am  very  much  surprised  to  see
 the  provision  regarding  the  Advisory
 Committees  here.  I  do  not  know
 how  many  advisory  committees  are
 going  to  be  proposed.  Is  it  on  the

 regional  basis  or  on  state-wise  basis  ?
 And  apart  from  all  that,  you  have

 got  the  Central  Advisory  Committee.
 So,  I  have  got  my  own  anxiety  and
 apprehension  that  whatever  amount

 you  collect  may  be  eaten  away  by
 the  Advisory  Committees  and  their
 Members.  The  poor  workers  will
 not  get  anything  out  of  this.  So,
 please  abolish  the  advisory  com-
 mittee  and  have  some  centralised
 machinery  to  screen  it  properly,  in  a

 proper  way.

 The  last  point  which  ।  would  like
 to  make  is,  it  has  not  been  clearly
 defined  in  clause  4  of  the  Welfare
 Fund  Bill  as  to  what  are  the  welfare
 measures.  What  are  the  welfare
 measures  they  are  going  to  provide
 to  artists  ?  ।  want  some  clarifica-
 tion  on  that  The  vagueness  should
 not  be  there.  What  welfare
 measures  are  going  to  be  devised

 by  the  advisory  committees  ?  ।  do
 not  know.

 With  all  these  things  ।  once  again
 impress  upon  you  that  clause  3
 should  be  amended.  The  important
 point  that  should  be  taken  into  con-
 sideration  is  that  investment  in  pro-
 duction  should  have  a  linkage  with
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 the  excise  duty  which  you  are  going
 to  collect.

 The  last  point  is  regarding  clause
 2  where  it  is  stated  that  a  cine
 worker  who  is  entitled  to  this  benefit
 should  have  at  least  worked  in  five
 feature  films.  For  that  ।  have  no
 objection.  But  regarding  the  other
 clause,  the  remuneration  which  you
 have  fixed  is  not  at  all  sufficient.
 Even  in  respect  of  a  casual  worker
 who  works  in  this  industry,  the
 remuneration  which  you  have  fixed,
 that  is,  Rs.  1000/-  per  month,  is  not
 sufficient  and  so  it  should  be  en-
 hanced  to  Rs.  2000/-.  For  others  the
 amount  which  you  have  fixed  at  the
 rate  of  Rs.  5S000/-  should  be  en-
 hanced  to  Rs.  10,000/-.  That  is  my
 suggestion.

 I  think  you  will  kindly  consider
 allthese  things  for  the  purpose  of
 welfare  measures.

 I  welcome  this  Bill  and  ।  thark
 you  for  giving  me  this  opportunity.

 THE  MINISTER  OF  INFOR-
 MATION  AND  BROADCASTING
 (SHRI  VASANT  SATHE)  :  ।  must
 first  of  all  thank  the  Hon.  Members
 who  have  participated  in  the  discus-
 sion  on  these  two  Bills.  By  and
 large  this  measure  has  been  welcom-
 ed  by  the  Member  on  both  sides.
 There  have  been  certain  very  valuable
 Suggestions  made  by  the  Hon.
 Members.  Some  of  them  I  am
 accepting  and  |  am  moving  myself
 an  amendment  incorporating  that
 advice  and  suggestion  made  by  the
 Members.  Some,  I  will  explain,  will
 not  be  possible  to  do  at  least  at  this
 stage.

 One  thing  for  which  we  may
 really  feel  sorry  was  when  the  very
 first  speaker  Shri  Ajit  Bag  was  spea-
 king,  he  said  that  this  was  a  good
 measure,  but  he  made  allegations  of
 miala  fides  of  the  Central  Govern-
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 ment  as  against  the  State  Govern-
 ment.  [  really  could  not  understand
 how  this  Bill  ८  coming  against  the
 interests  of  the  State  Government  in
 any  manner  whatsoever?  He  made
 trenchant  criticism  of  the  Central
 Government  being  authoritarian  and
 this  is  on?  more  example  of  the
 Central  Government  to  such  a  thing.
 ।  could  not  understand  him.  He  said
 that  this  is  a  State  subject—exhibition,
 cinematograph,  cinema  exhib:tion.

 SHRI  SUNIL  MAITRA  (Calcutta
 North-East)  :  No,  he  said,  it  is  a
 Central  subject.

 आचार्य  भगवान  देव  जो  बोले  हैं  वह

 ala  तो  ठीक  है,  श्राप  क्यों  बॉल  रहे  हैं  ?

 SHRI  VASA  ९]'  SATHE  :  You
 do  not  even  know  this.  ।  have  got
 his  speech  here.  Were  you  there  at
 that  time  ?

 MR,  DEPUTY-SPEAKER  :  He
 has  got  his  speech,  Mr.  Maitra.  If
 that  Hon.  Member  is  here  he  can
 object.  Why  are  you  objecting?
 Do  not  object.,..  (interruptions)

 MR.  DEPUTY-SPEAKER
 Probably  he  spoke  like  that.

 SHRI  VASANT  SATHE  :  The
 best  thing  would  have  been  that  Shri

 Bag  could  be  tiiere.  मा  conten-
 tion  was  that  because  this  fell  under
 the  State  list,  Centre  has  no  right  to

 legislate  on  a  matter  which  is  under
 the  State  list.  Now  it  is  well  known
 that  as  far  as  cinema  exhibition  is
 concerned,  it  is  a  State  subject.  That
 is  why  cntertainment  tax  is  a  State
 subject  or  all  exhibition  of  cincmas,
 but  production  of  cinema  and  cert-
 fication is  Central  subject.  Welfare
 of  workers  is  in  the  concurrent  list
 and  both  can  do  welfare  measures.

 Actually,  there  is  nothing  to  prevent
 the  State  Government  from  bringing
 similar  legislation  for  the  welfare.

 MR.  DEPUTY-SPEAKER  :  Or  a
 better  legislation.

 SHRI  VASANT  SATHE:  For  the
 welfare  of  not  only  cinema  workers
 but  cinema  theatre  employees  which
 do  not  come  under  our  purview.
 This  they  should  actually  do  to  emu-
 late  this  Bill  because  States  have
 substantial  revenue  by  way  of  enter-
 tainment  tax.  West  Bengal  Govern-
 ment  earns  more  than  Rs.  23  crores
 per  annum  on  entertainment  tax
 alone  for  exhibition  of  cinema.  Why
 does  the  State  G  vernment  not  spend
 even  a  small  perce  .tage  for  the  bene-
 fit  of  the  employees  working  in  cine
 theatres  whose  conditions  are
 worse...

 SHRI  SOMNATH  CHATTERJEE
 (Jhadavpur)  :  You  know  that  we
 have  revived  the  studies  only  for  the
 sake  of  workers  and  artistes........

 SHRI  VASANT  SATHE  :  1  know
 it.

 SHRI  SOMNA?tH  CHATTER-

 JiE:  And  you  have  been  support-
 ing.

 SHRI  VASANT  SATHE  :  Yes,  I
 have  been  supporting.  We  have  been
 giving  money  for  that  also  from  the
 National  Films  Development  Corpo-
 ration.  As  far  as  West  Bengal
 Government  ts  concerned,  to  any
 measure  for  the  welfare  of  cine  wor-
 kers,  we  are  giving  the  fullest  co-
 operation  from  the  Centre...

 SHRI  SOMNATH  CHAITER-
 Ji:  Why  don’t  you  clear  that
 Bill  ?

 SHRI  VASANI  SATHE:  That
 Bill  has  nothing  to  do  with  this.  It
 ८  pending  somewhere  else.  It  is
 not  with  me.  न  had  cleared  it.  If  it
 comes  in  the  way  of  the  Constitution
 what  can  I  do  ?  (interruptions)  I
 would  be  required  to  amend  the
 Constitution.  /  hat  also  ।  suggested ,
 but  the  State  Government  of  Wes;
 Bengal  is  not  accepting,  I  said,  “A ।
 least  agree  to  itso  that  [  can  have
 control  over  distribution  in  the
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 country”.  The  West  Bengal  films
 cannot  be  shown  anywhere  else.
 This  is  a  pity.  I  suggested  that  ex-
 hibition  be  brought  at  least  under
 the  Concurrent  List.  Even  there,  I
 gave  an  assurance  that  this  would
 not  affect  their  entertainment  tax.
 But  the  West  Bengal  Government
 is  not  accepting  that.  Now  what  can
 Ido?  Ineverything  you  see  ghost.
 That  is  the  trouble.  The  West  Bengal
 Gevernment  and  particularly  our
 Marxist  Party  friends  see  ghosts  even
 in  a  good  thing,  just  as  Mr.  Ajjt
 Bag  saw  ghost  even  in  an  innocuous
 and  good  measure  like  this.  That  is
 why I  say,  ‘Please  do  not  look  even  a
 good  thing  with  coloured  and
 jaundiced  eyes’.  That  is  what  है
 request,

 There  was  another  point  that  was
 raised  and  that  was,  that  an  amount
 of  Rs.  1,000,  as  collection,  is  too  less.
 This  is  just  a  beginning.  Let  us  at
 least  make  a  beginning  with  this
 much.  This  is  not  the  end  of  the
 matter.  AS  we  go  ahead,  we  will  see
 whether  there  are  other  ways  like,  as
 an  Hon.  Member  suggested,  linking
 it  with  investment  or  any  other  way;
 we  will  find  out.

 There  was  a  Suggestion  from  Mr.
 Daga  and  many  other  Hon.  Members
 about  the  clause  which  says  that  should
 be  required  to  give  notice  for  collecting
 Rs.  1,000.  Once  he  gets  a  certificate
 and  goes  away—Mr.  Chatterjee
 knows—if  T  have  to  pursue  the  matter
 for  Rs  1,000,  that  will  require  two
 years  and  I  mayspend  moreon  col-
 lecting  than  the  amount  itself  or  than
 even  on  the  administrative  set-up.
 Therefore,  I  have  accepted  this  sug-
 gestion.  Now  I  am  _  bringing  an
 amendment  whereby  he  will  have
 to  deposit  this  amount  along  with
 his  application  for  certification.
 If  he  does  not  get  the  certification,  I
 will  return  the  amount  together  with
 interest.  What  more  can  be
 done  7

 SHRI  K.  BRAHMANANDA
 REDDY  (Narasaraopet)  :  What  is
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 the  amount  that  you  expect  to  get
 out  of  this  ?

 SHRI  VASANTSATHE:  Rs.  7.5
 lakhs—not  much.  This  is  not  the

 only  money'that  will  be  there.  There
 would  be  loans,  there  would  be
 grants,  there  would  also  be  donations.
 So,  I  am  hopeful  that  this  amount
 would  exceed  at  least  Rs.  25  to  30
 lakhs.  This  is  only  a  beginning,  as  I
 said.

 There  was  a  misapprehension  that
 thisis  going  to  apply  to  all  the
 artistes.  Shrimati  Pramila  said  that
 even  the  rich  people  would  be  wiser,
 even  the  artistes  who  were  not  in
 indigent  circumstances  might  get
 the  benefit.  They  will  not  get  the
 benefit.  This  is  exclusively  meant
 for  those  who  are  at  the  lowest
 rung—technicians,  and  extras  that
 she  talked  of,  those  who  do  not  earn
 even  Rs.  1000  per  film  or  a  lump  sum
 of  Rs.  5,000  in  five  films.
 If  such  persons  like  technicians,
 extras,  casual  workers  etc.  As
 they  are  realy  in  the  indigent
 circumstances,  then  we  want  to
 make  a  beginning  to  help  them.  So,

 T  entirely  agree  withthe  other  sug-
 gestions  made  by  the  Hon.  Members.
 There  are  employees  in  other  areas
 who  also  can  be  covered.  May  ।  say
 that  Iam  going  to  introduce  in  this
 very  session  a  comprehensive  Bill  on
 the  Conditions  of  Service  of  Cine
 Employees.  Fortunately  this  is
 cleared  by  the  Law  Ministry—draft-
 ing  part  of  this.  This  I  shall  in-
 tro  Juce  in  this  session.  There  you
 can  give  me  advice  on  the  larger
 issues  of  the  welfare  of  the
 employees.

 This  is  a  limited  measure  for  the
 Welfare  Fund  for  the  indigent
 employees.  All  the  good  suggestions
 that  you  have  made  will  be  borne
 in  mind  by  us.  As  far  as  the  advi-

 sory  committtee  is  Concerned,  there
 is  going  to  be  a  Central  Advisory
 Committee;  for  the  time  being,  we
 have  taken  the  enabling  powers
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 throughout  the  country.  There  are
 more  employees  in  the  Southern
 region  than  ijn  the  Northern  region;
 there  are  more  employees  -in  the
 Southern  region,  in  the  studies.
 Therefore,  having  one  Central  Advi-
 sory  Committee  may  not  be  enough.
 After  all,  we  deal  with  a  particular
 person  who  is  in  indegent  circum-
 stance.  What  type  of  help  will  be  the
 best  for  him  is  the  point.  The  Fund
 will  be  operated  by  the  ministry
 itself  and  not  by  anybody  else.
 I  must  have  the  advice  of  competent
 persons  from  the  field.  That  is  why
 this  provision  is  there  to  have  men
 from  the  field,  that  is,  those  who
 are  actually  in  this  industry.  That  is
 the  object  of  this  Bill.  Suppose
 someone  is  in  need  of  some  medical
 aid.  It  is  no  use  giving  the
 scholarship  to  his  child.  Do  you
 understand  what  he  needs?  He  needs
 medical  aid.  Like  that,  the  Advisory
 Body  will  be  able  to  see  in  what
 best  manner  we  could  help.

 This  is  the  objective.  All  the
 good  suggestions  which  have  been
 made  are  taken  note  of.  As  we  go
 on  with  the  experience  of  the  Bill,
 we  will  also  find  out—this  is  for  the
 first  time  that  we  are  doing  this—as
 to  how  we  can  cover  all  the  other
 fields.  Prof.  Ranga  and  _  others

 pointed  out  about  the  artistes  in  the
 rural  areas  doing  Ramayana,  doing
 Navtangi,  etc.  in  Maharashtra  and
 other  places.  They  wanted  that  they
 should  also  be  covered.  For  radio,  I
 am  told,  we  have  got  a  fund  already
 known  as  ‘nonelapsable  fund’.  A  pro-
 vision  has  now  been  made  for  funds
 to  provide  for  Radio  and  T. V.  artistes
 who  may  be  in  the  indigent  situa-

 tions.  That  has  already  been  ap-
 proved  and  that  will  be  done.

 So,  as  far  as  the  rural  employees
 are  concerned,  it  is  a  very  big  area,
 I  would  consider  in  what  manner
 ।  can  bring  a  measure  which  will
 cover  them  also.  ।  would  like  to  say

 again  that  this  is  for  the  State
 Governments.  You  carn  more  than
 Rs.  25  crores  a  year.  Why  cant  one

 crore  of  rupees  be  set  apart  for  the
 welfare  of  the  employees  in  both  the
 rural  areas  as  well  as  in  other  areas
 for  this  ?  Imaytell  you  that  you
 will  be  going  a  yeoman  service.  I
 request  through  this  House  and
 through  the  Members,  the  State
 Governments  to  please  utilise  a  part
 of  this  fund.  You  can  persuade
 your  States  to  utilise  even  a  part  of
 the  entertainment  tax  which  they  are
 earning  from  the  films  for  the  welfare
 of  the  workers,

 With  these  words,  I  once  again
 thank  the  Hon.  Members  for  their-
 Kind  co-operation.

 MR.  DEPUTY-SPEAKER  :  Let
 me  first  put  the  motion  in  respect  of
 the  Bill  on  Cine-Workers  Welfare
 Cess  Bill  to  the  vote  and  complete
 all  stage.

 The  question  is  :

 “That  the  Bill  to  provide  for  the
 levy  and  collection  of  a  cess  on
 feature  films  for  the  financing  of
 activities  to  promote  the  welfare
 of  certain  cine-workers  and  for
 matters  connected  therewith  or
 incidental  thereto,  be  taken  into
 consideration.”

 The  motion  was  adopted.

 MR.  DEPUTY-SPEAKER  :  Now
 the  House  will  take  up  Clause  by
 Clause  consideration  of  the  Bill.  On
 Clause  2  there  is  Government
 amendment  No.  8.

 Clause  2—(  Definitions)

 Amendment  made  :

 “Page  1,—

 after  line  17,  insert-—
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 (d)  “producer”  in  relation  to  a
 feature  film  means  :

 (i)  the  producer  of  such

 film;  or

 (ii)  where  the  application  for

 a  certificate  in  respect  of
 such  film  under  section
 4of  the  Cinematograph
 Act,  1952,  is  made  by
 any  other  person,  such
 other  person.”  (8)

 37  of
 1952

 (Shri  Basant  Sathe)

 MR.  DEPUTY-SPEAKER  :  The

 question  is:

 “That  Clause  2,  as  amended,
 stand  part  of  the  Bill.”

 The  motion  was  adopted.

 Clause  2:-—as  amended,  was  added

 to  the  Bill.

 Clause  3:—(Levy  and  collection  of
 cess  on  feature  films)

 MOOL  CHAND  DAGA

 Sir,  1  beg  to  move  :*
 SHRI
 (Pali)  :

 ‘Page  2,  lines  1  and  2,

 omit  “With  effect  from  such  date

 as  the  Central  Government  nay,
 by  notification  in  the  Official
 Gazette,  appoint,”’  (1)

 “Page  2,  lines  4  and  5,

 for  “at  the  rate  of  one  thousand

 rupees  on  every  feature  film
 certifiedਂ

 substitute

 “at  the  rate  of  two  thousand  rupees
 onevery  feature  film  before  the

 grant  of  certificate’’  (2)

 *Moved  with  the  recommendation  of  the

 President.

 SHRI  RAMAVATAR  SHASTRI

 (Patna):  1  beg  to  move  :*

 ‘“Page  2,  line  4,

 for  “one”  substitute  “five”  (5)

 SHRI  MOOL  CHAND  DAGA:
 Sir,  Clause  1  says  :

 “It  shall  come  into  force  on  such
 date  as  the  Central  Government
 may,  by  notification  in  the  Official
 Gazette...”

 Again  it  repeats  the  same  thing  in
 Clause  3.  So,  my  amendment  seeks
 to  omit  these  words  :

 “With  effect  from  such  date  as  the
 Central  Government  may,  by
 notification  in  the  Official  Gazette,
 appoint,”

 What  is  the  use  of  this  repeti-
 tion  ?  My  second  amendment  is  to
 the  effect  that  instead  of  one
 thousand  rupees  it  should  be  two
 thousand  rupees.  ‘There  are  3.5  lakh
 workers  and  with  this  meagre  amount
 we  will  not  be  able  to  achieve  the
 purpose.  Out  of  this  amount
 money  will  be  spent  on  advisory
 committee,  etc.  So,  [  have  suggested
 this  amendment.

 श्री  रामावतार  शास्त्री  :.  उपाध्यक्ष  जी,

 मेरा  संशोधन  बहुत  ही  स्पष्ट  भर  सीधा  है  ।

 wat  कहा  गया  है  कि  इस  बिल  के  अनुसार

 श्राप  प्रत्येक कथा  फिल्म  पर  1  हजार  रुपया

 सेस  वसूल  करना  चाहते  हैं,  मेरे  ख्याल  A—

 कहीं  हम  भिक्षा  तो  नहीं  मांग  रहे  हैं  ?  आाप

 कलाकारों  की  सहायता  करना  चाहते  हैं,  मैं

 एक  फिल्म  से  1  हजार  रुपया  मांगना

 मुनासिब  नहीं  समझता,  जबकि  एक-एक

 फिल्म  पर  लाखों  रुपये,  बल्कि  करोड़ों  भी  हो

 *Moved  with  the  recommendation  of  the
 President.



 357.0  C.W.W.  Cess  Bill  &  BHADRA  12,  1903  (SAKA)  C.W.W.  Fund  Bill  358

 सकते  हैं,  खर्च  होते  हैं  और  इसी  तरह  से  वे

 उस  फिल्म  से  करोड़ों  रुपये  कमाते  हैं  ।

 मेरा  संशोधन  यह  है  कि  यदि  श्राप  सचमुच

 में  कलाकारों की  मदद  करना  चाहते  हैं  तो  1

 हजार के  बजाय  5  हजार  की  जिये  ।  मेरी  दृष्टि

 में  तो  यह  भी  कम  है,  इससे  भी  ज्यादा  होना

 चाहिये,  लेकिन  कम  से  कम  इतना  मान

 लीजिये  ।  इससे  यह  लाभ  होगा  कि  पैसा

 आपके  पास  कुछ  ज्यादा  जायेगा  जिससे  श्राप

 लोगों की  ज्यादा  मदद  करने  की  स्थिति में

 हो  जायेंगे  ।  इसलिये  श्राप  इस  संशोधन  को

 जरूर  स्वीकार  कीजिये  ।  वे  गरीब  नहीं  है-

 ड्रोन  से  तो  श्राप  ज्यादा  ले  लेते  हैं,  लेकिन

 aa  से  एक  हजार  रुपए  का  भिक्षाटन  कर

 रहे  हैं।  साठे  साहब  श्राप  सरकार  चला  रहे

 हैं  एक  हजार  के  बजाए  5  हजार  इसको

 कीजिए  |

 श्री  बसन्त  साठे  :  उपाध्यक्ष  महोदय,

 डागा  जी  कौर  शास्त्रीजी  ने  जो  कहा,  उनकी

 भावना  को  मैं  भी  समय  रहा  हूँ  ।  प्यार  इस
 में  करोड़ों  रुपया  जाता है  तो  मुक्के  खुशी

 होगी,  लेकिन  श्रमी  जरा--इब्दताएं  इश्क

 है--भ्रागे-झ्रागे  देखिए  होता  है  कया  |

 Amendment  made  :

 Page  2,  lines  5  and  6,

 omit  ‘certified  for  public  exhibi-
 37  of  1952  tion  under  section  5A

 of  the  Cinematograph
 Act?  1952”  (11)

 (Shri  Vasant  Sathe)

 MR.  DEPUTY  SPEAKER:  Now

 1  will  put  amendments  Nos.  ।,  2  and

 5  to  the  vote  of  the  House.

 Amendments  Nos.  1,  2  and  5  were

 put  and  negatived.

 MR.  DEPUIY  SPEAKER  :  Now
 the  question  is  :

 “That  Clause  3,  as  amended  stand
 part  of  the  Bill.”

 The  motion  was  adopted.

 Clause  3,  as  amended,  was  added
 to  the  Bill.

 Clause  4

 (Payment  of  duty  of  excise.)

 SHRI  MOOL  CHAND  DAGA  :
 I  beg  to  move  :  *

 Page  2,  lines  12  and  13,

 omit  “from  the  date  of  notice  of
 demand  issued  by  _  that
 Government  for  such  paymentਂ

 Str,  the  procedure  is  very  cumber-
 some  and  he  has  admitted  it.  That
 is  why  ।  have  brought  in  this
 Amendment.

 SHRI  VASANT  SATHE:  ।  do
 not  want  to  move  my  Amendment
 No:  9,

 MR.  DEPUTY-SPEAKER  :  All
 right.  Amendment  No.  9  not  moved.
 Mr.  Daga,  have  you  anything  more
 to  say?

 SHRI  MOOL  CHAND  DAGA
 As  soon  as  they  get  the  amount,  they
 should  deposit  the  amount.  There
 is  no  question  of  any  recovery  pro-
 cedure  and  all  that.  He  has  accept-
 ed  the  principle.  ।  think  he  has
 already  admitted  this.

 SHRI  VASANT  SATHE  :  I  have
 already  acopted  what  he  says  in  the
 other  amendments.  So,  1  request  him
 to  withdraw  his  amendment.

 SHRI  MOOL  CHAND  DAGA
 That  is  why I  said,  he  has  accepted
 the  principle  of  my  amendnient.

 14१  Ley  ei  el  ee  ज...
 *Moved  with  the  recommendations  of  the
 President.
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 MR.  DEPUTY  SPEAKER:  Now
 we  take  up  Government  Amendment
 Nos.  12  and  13.

 Amendments  made  :

 Page  2,  line  10,

 for  “4.”  substitute  ‘4.  (1)  (12)

 Page  2,

 for  lines  12  and  13,  substitute

 “on  or  beforethe  date  on
 which  he  makes  an  appli-
 cation  for  a  certificate  in
 respect  of  such  film  under
 section  4  of  the  Cinema-

 37  of  1952  tograph  Act,  1952.0  :

 37  of  1952

 Provided  that,  the  pro-
 ducer  of  such  film  may
 apply  to  the  Central
 Government  for  the  re-
 fund  of  the  duty  paid  by
 him  in  respect  of  such

 film  on  the  ground  :

 (a)  that  an  order  refus-
 ing  to  grant  any
 certificate  in  respect
 of  such  film  has  been
 made  under  section
 4,  read  with  section
 5A,  of  th2  Cinemato-

 graph  Act,  1952  ;  and

 (b)  that  he  does  not
 intend  to  appeal

 against,  or  seek  revi-

 sion  of,  such  order,

 or,  as  the  case  may

 be,  that  the  said  order
 has  been  confirmed

 on  appeal  or  revision
 under  the  said  Act:

 “Provided  further  that  in
 case  any  Certificate  is  gran-
 ted  under  the  said  Act  in
 respect  of  any  film  after
 the  refund  under  the  pre-
 ceding  proviso  of  the  duty
 paid  in  respect  thereof,  the
 producer  shall  be  liable  to
 repay,  within  a  period  of
 seven  days  from  the  date
 of  grant  of  such  certificate
 to  the  Central  Government
 the  duty  so  refunded.

 (2)  Simple  interest  shall
 be  payable  at  the  rate  of
 twelve  per  cent  per
 annum,—

 (a)  by  the  Central  Govern-
 menton  the  amount
 of  duty  in  relation
 to  any  film  refunded
 by  it  under  the  first
 proviso  to  sub-section
 (1),  from  the  date  of
 the  payment  of  such
 duty  till  the  date  of
 such  refund  ;

 (b)  by  the  producer  of  a
 film  on  any  amount
 of  duty  refunded  to
 him  under  the  first
 proviso  to  sub-section
 (1)  and  repaid  by  him
 to  the  Central  Govern-
 ment  under  the  second
 proviso  to  that  sub-
 section,  trom  the  date
 of  such  refund  to  the
 date  of  such  repay-
 ment  .”  (13)

 (Shri  Vasant  Sathe)

 MR  _DEPUTY-SPEAKER:  Mr.
 Daga,  I  think  you  are  withdrawing
 Amendment  No.  3.

 SHRI  MOOL  CHAND  DAGA:
 He  has  already  accepted  the  principle. I  seek  leave  of  the  House  to  withdraw
 my  amendment  No.  3,
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 MR.  DEPUTY-SPEAKER  :  Has
 the  Hon.  Member  the  leave  of  the
 House  to  withdraw  his  amendment  ?

 SOME  HON.  MEMBERS  /  Yes.

 Amendment  No.  3  was,  by  leave,
 withdrawn

 MR,  DEPU1  Y-SPEAKER  :  Now
 the  question  is:

 “That  Clause  4,  as  amended,  stand
 part  of  the  Bill.”

 The  motion  was  adopted.

 Clause  4.  as  amended,  was  added
 to  the  Bill.

 Clause  5  :—(Crediting  proceeds  ९
 duty  to  Consolidated
 Fund  of  India.)

 SHRI  MOOLCHAND  DAGA  :  ।

 beg  to  move*  :

 Page  2,  line  15,—

 for  “Consolidated  Fund  of
 Indiaਂ

 substitute

 “The  Cine  Workers  Wel-
 fare  Fundਂ  (4)

 SHRI  RAMAVATAR  SHASTRI  :
 1  beg  to  move*  :

 Page  2,  line  15,

 for  ‘Consolidated  Fund  of
 Indiaਂ  substitute

 “Cine-Workers  Welfare
 Fund  formed  under  sec-
 tion  3  of  the  Cine-Wor-
 kers  Welfare  Fund  Act,
 1981.”  (6)

 *Moved  with  the  recommendation  ०  the

 President.

 MR.  DEPU1  Y-SPEAKER:  Shri

 Daga,  you  can  speak  about  your
 amendment.

 SHRI  MOOL  CHAND  DAGA  :

 The  amount  should  go  to  the  Cine-
 workers  Welfare  Fund.  Why  this

 ‘Consolidated  Fund  of  India’  is

 brought  in  here?  Otherwise  he  will

 again  have  to  go  to  the  Government
 and  withdraw  the  money  from  the

 Consolidated  Fund  of  India.  There-

 fore,  I  say,  this  should  be  ‘Cine-

 Workers  Welfare  Fund’,  and  _  it

 should  not  go  to  ‘Consolidated  Fund

 of  India.”  That  is  the  purpose  of  my
 amendment.

 .MR.  DEPULY-SPEAKER :  Shri
 Ramavatar  Shastri.  Please  make  a

 short  speech.

 श्री...  रामावतार  शास्त्री  :.  उपाध्यक्ष

 महोदय,  इसमें  धारा  5  में  कहा  गया है  कि

 जो  भी  पैसा  जमा  होगा  वह  '“संचित-निधि''

 में  जमा  किया  जाएगा ।  मैं  इसको  गलत

 मानता हूं  भ्र ौर  मेरा  संशोधन है  कि  “सिनेमा

 कर्मकार  कल्याण  निधि  अघिनियम  1981”

 की  धारा 3  के  अधीन  स्थापित  “सिनेमा

 कलाकार  कल्याण  निधिਂ  में  जमा  किया

 जाए  क्यों  मैं  ऐसा  कहता हूं  ?  निधि  की

 कृपा  पर  छाप  कयों  रखना  चाहते  हैं।  भाप

 तो  रहिए  सो  रहिए,  लेकिन  बेचारे  गरीब

 कलाकारों को  उनकी  कृपा  पर  क्यों  रखना

 चाहते  हैं  ?  एक  स्वतंत्र निधि  उनके  फायदे

 के  लिए  बनाने  में  जिस  का.  नाम  मैंने  और

 डागा  जी ने  भी  सुस्ताया  है,  शाराइको,  कया

 आपत्ति है,  क्या  कठिनाई है  यह  मेरी सम  भ

 में  नहीं  आया  है  ।  अगर  कोई  कठिनाई हो

 तो  बताएं  ।  संचित  निधि  से
 प  कुछ
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 ज्यादा  कलाकारों को  मिलने  की  उम्मीद हो

 तो  वहू  भी  बताएं  ।  तब  मैं  श्रावक  बात

 को  मान  जाऊंगा ।  मेरा  निवेदन  है  कि

 इस  पैसे  को  श्राप  संचित  निधि में  न  रखें

 और  एक  विशेष  निधि  की  स्थापना  करें

 ate  उसी  में  इसको  रखें  ।

 SHRI  VASANI!  SATHE :  Sir,

 the  simple  reason  why  we  have  put
 it  in  the  Consolidated  Fund  is  that

 it  forms  the  part  of  the  nature  of  an

 excise  duty.  That  is  why  ।  cannot

 put  it  in  a  different  fund.  I  have

 to  put  itin  the  Consolidated  Fund

 where  all  excise  duty  goes.  And

 once  the  Bill  is  passed,  in  the

 Budget  itself  that  provision  is  made

 and  this  will  be  separately  shown

 and  hopefully,  as  I  said,  not  only
 this  much,  but 1  will  get  something
 more  from  the  Finance  Minister

 towards  the  Fund.  Therefore,  I  am

 not  scared  at  all  in  its  going  to  the
 Consolidated  Fund.  That  is  the
 reason  why  it  should  go  to  the

 Consolidated  Fund.

 SHRI  MOOL  CHAND  DAGA:
 Sir,  I  seek  leave  of  the  House  to
 withdraw  my  amendment.

 Amendment  No.  4  was,  by  leave,
 withdrawn.

 MR.  DEPU1  Y-SPEAKER :  Shri
 Ram  Avtar  Shastri  is  pressing  his
 amendment.  I  will  put  his  amend-
 ment  to  the  vote  of  the  House.

 Amendment  No.  6  was  put  and
 negatived.

 MR.  DEPUTY-SPEAKER :  Now,
 I  will  put  Clause  5  to  the  vote  of
 the  House.
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 The  question  is

 “that  Clause  5  stand  part  of  the
 Bill.

 The  motion  was  adopted.

 Clause  5  was  added  to  the  Bill.

 Clause  6  was  added  to  the  Bill.

 Clause  7—Penalty  for  non-payment
 of  duty  of  excise  within
 the  prescribed  period.

 MR.  DEPUT  Y-SPEAKER
 Clause  7,  Amendment  No.  7.

 SHRI  RAM  AViAR  SHASTRI:
 Sir,  I  beg  to  move*:

 Page  2,  line  27—

 for  “fifty”

 substitute  “three  hundred”.  (7)

 MR.  DEPUTY-SPEAKER:  Now
 we  take  Government  Amendment
 No.  14.

 SHRI  VASANT  SATHE:  I
 beg  to  move  :

 Page  2,  lines  23  and  24,—

 for  “is  not  paid  to  that  Govern-
 ment  within  the  period  speci-
 fied  thereunderਂ

 substitute-—

 “(including  any  duty  of  ex-
 cise  which  has  been  refunded
 but  which  is  required  to  be
 repaid  to  that  Government under  the  second  proviso  to
 sub-section  (1)  of  that  section)
 is  not  paid  to  that  Govern-
 ment  before  the  date,  or,  as
 the  case  may  be,  within  the
 period  specified  therein’’.  (14)

 *Moved  with  the  recommendation  of  the
 President.
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 थ्री  रामावतार  ।  इस  विधेयक

 की  घारा  7  में  प्रत्येक  फिल्म  निर्माता  को

 उत्पाद  शुल्क  देना  होगा  और  उसके  लिए

 समय  निर्धारित  किया  गया  है  ओर  यह

 शुल्क  उस  समय  के  भीतर  war  कर  दिया

 जाना  चाहिये  ध्रौर  अगर  वह  समय  पर  अदा

 नहीं  करता  है  तो.  उसकों  इसके  ada

 जुर्माना  देने  की  बात  कही  गई  है  ।  यह  कडा

 गया  है  कि  जितने  महीने  यह  शुल्क  Wat

 नहीं  किया  जाएगा.  उतने  महीने  के  लिए

 प्रत्येक  महीने  का  पचास  रुपया  उसको  देना

 होंगा  ।  निर्माता  बहुत  बड़े  लोग  होते  हैं,
 मालिक  लोग  होते  हैं,  खुब  पैसा  कमाते  हैं  ।

 उनसे  पचास  रुपया  प्रति  महीना  लेने  की

 बात  समय  में  नहीं  भाई  है। यह  सजा

 पचास  रुपये  की  जगह  पर  तीन  सौ  रुपये

 महीना  होना  चाहिये  ।  उनसे  प्रति  माह  तीन

 सो  रुपया  लिया  जाना  चाहिये  |  300.0  रु०

 उनसे  लीजिये  ।  नहीं  तो  50  to  का  कोई

 मतलब  नहीं  होता है  ।  वह  उत्पाद  शुल्क
 समय  पर  नहीं  देंगे  ।  इसलिये  मगर  समय  पर

 वसूल  करन।  चाहते  हैं  तो  थोड़ी  सख्ती  करनी

 होगी  निर्मितियों  पर  ताकि  वहू  समय  पर

 उत्पाद  शुल्क  दे  सकें  ।  इसलिये  मेरा  संजो-

 धन  है  कि  50  की  जगह  पर  300  रु०  कर

 दिया  जाय  ।

 16  hrs.

 MR.  DEPUTY  SPEAKER:  At
 4  o'clock.  we  have  got  to  take  up  the
 special  discussion  ona  Motion.  I
 would  very  much  like  that  this  Bill
 is  passed,  because  it  is  pending  for
 the  last  three  days.  We  will  com-
 plete  it.  It  will  not  take  much  time.
 Now  Shri  Sathe.

 SHRI  VASANT  SATHE:  ।  don’t
 think  this  needs  even  a  reply.  After
 all,  I  have  said  that  we  are  making  a
 beginning.

 50  -  से  500  रु०  करो  उससे  काम

 नहीं  चलेगा  |  पेनाल्टी  बढ़ाने  की  नौबत  नहीं
 भायेगी |

 MR.  DEPUTY  SPEAKER  :  I
 now  take  up  Government  amend-
 ment  No.  14  first.

 The  question  is  :

 Page  2,  lines  23  and  24,--

 for  “is  not  paid  to  that  Govern-
 ment  within  the  period  specified
 thereunderਂ

 substitute—

 “(including  any  duty  of  excise
 which  has  been  refunded  but  which
 is  requircd  to  be  repaid  to  that
 Government  under  the  second
 proviso  to  sub  section  ८0  of  that
 section)  is  not  paid  to  that  Govern-
 ment  before  the  date,  or,  as  the
 case  may  be,  within  the  period
 specified  therein.”  (14)

 The  motion  was  adopted,

 MR.  DEPUI  Y-SPEAKER  :  Now
 the  amendment  of  Mr.  Ramavatar
 Shastri.

 The  question  is  :

 Page  2,  line  27,

 for  “fifty”
 hundred”’  (7)

 substitute  “three

 The  motion  was  negatiyed.

 MR.  DEPUTY-SPEAKER  :  The
 question  is  :

 “|  hat  clause  7,  as‘amended,  stand
 part  of  the  Bill.’?

 The  motion  was  adopted.
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 Clause  7,  aS  amended,  was  added
 to  the  Bill.

 MR.  DEPUIY-SPEAKER:  In
 clauses  8  to  10,  there  are  no  amend-
 ments.  The  question  is:

 “That  clauses  8to  10  stand  part
 of  the  Bill.”

 The  motion  was  adopted.

 Clause  8  to  10  were  added  to  the
 Bill.

 MR.  DEPUTY  SPEAKER:  The

 question  is  :

 “That  Clause  I,  the  Enacting
 Formula  and  the  Title  stand  part  of
 the  Bill.”

 The  motion  was  adopted.

 Clause  1,  the  Enacting  Formula  and
 the  Title  were  added  to  the  Bill.

 MR.  DEPUTY  SPEAKER  :  Now
 the  Minister.

 SHRI  VASANT  SATHE:
 to  move.

 1  beg

 “That  the  Bill,  as  amended,  be

 passed.”

 MR.  DEPUTY  SPEAKER:  The

 question  is  :

 “That  the  Bill,  as  amended,  be

 passed.”

 The  motion  was  adopted.

 MR.  DEPUTY  SPEAKER:  We
 will  take  up  the  other  Bill—the  Cine-
 Workers  Welfare  Fund  Bill.  It  will
 take  only  2  or  3  minutes.

 SHRI  RAMAVATAR  SHASTRI:
 No.  Ihave  got  six  amendments.
 I  will  speak  on  all  of  them.
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 SHRI  VASANT  SATHE:  Will
 the  opposition.  not  cooperate  ?  Here
 is  a  welfare  Bill.  Just  5  or  10  minutes
 more,  and  we  can  adopt  that.

 SHRI  RAMAVATAR  SHASIRI:
 No.  It  cannot  be.

 MR.  DEPUTY  SPEAKER:  Are
 you  not  considering  Government’s
 request.

 Their  request  is  that  it  is  only  a
 welfare  measure.

 SHRI  RAMAVATAR  SHASTRI:
 No.

 16.04  hrs.

 Motion  re  current  price  situation

 THE  MINISTER  OF  FINANCE
 (SHRI  R.  VENKATARAMAN)  :
 1  beg  to  move  :

 “That  this  House  do  consider  the
 Current  price  situation  and  the  steps
 taken  by  the  Government  to  tackle
 it.”

 ।  will  make  a  brief  statement  and
 then I  will  reply  in  detail  to  the
 various  points  raised  by  the  Hon,
 member.  The  price  situation  in  the
 country  does  cause  a  great  deal  of
 concern  to  the  Government.  What-
 ever  I  sayin  the  course  of  this  de-
 bate  defending  the  action  of  the
 Government  or  putting  in  a  little
 strong  language  in  defence  of  the
 Government  should  not  be  misunder-
 stood  as  in  any  way  detracting  from
 the  concern  which  this  Government
 has  for  the  very  disturbing  feature,
 namely,  the  price  situation  in  the
 country.


